ERNAKULAM BENCH

0OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350, 351,352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the \6"‘ day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.

I

[N

OA 29/2013

C.H. Mohammed Yasin

S/o Kidavu Koya,

Chamayath House, Kiltan Island,

Union Territory of Lakshadweep-682 558

T.P.Latheef
S/o-Attcka

< Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadweep-682 558 ‘Applicants

(By Advocate: Mr.Shabu Sreedharan)

[\

I

Versus

Union Territory of l.akshadweep représented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558



ﬂ&*wﬁw t?
4. The Txecutlve Ofﬁcer “ 3

B Vill age (Dweep) Panchayath o "“}ﬁz}\\ o |
| I(nltari Islsand Union Temtory ofl akshadweep-682 558 ey .

Lol 2t
s
e

“‘. lr

N

5. ipal - e
;Govemment Semm Secondary School T
Kiltan Island R oy
Umon T‘en 1tory of [Lakshadweep- 682 558. Respondent§ ™

\,} -*'.‘1 :“\

(By Advocate: . (Mr.S.Radhakrishnan (R1,2 & 5) : o

(Mr.R.Ramdas (R3)
2. OA 672013

. Seedikoya.M.
®  S/o Abbosala Koya
Malayattlyoda Kiltan Island
: Umon T emtory ofLakshadweep 682 558.

' Malsha "I
S/o Kldavu Komalam '
Thenakkal House Kiltan Island
«'Umon Ierl 1t01y of Lakshadweep 682 558.

[§]

3. Abdulla A P.
S/o Khalid
Allmapula, Kiltan Island
Unjon Territory of l.akshadweep-682 558.

f t 1y of L akshadweep 682 558.

a ‘yed.M‘uhammed Koya C.H.
~ Slo; Muthukoya
Chamayath House, Kiltan Island
Umon Temtory ofLakshadweep 682 558.

6. 'Rafeek Khan H M.
S/o Abdul Rehman
A]lyar;_'Housc-;' Kiltan Island

- Applicants



3 N

l. Umon Ter1 |tory of Lakshadweep xepnesemed by

U Terrlntory of Lakshadweep
Kavarathl Island 682 555

3. The C 1a1rperson
Vlllage (Dweep) Panchayath
Klltan Island Union Territory of Lakshadweep-682 558

4. T hc 4l:xecu11.v¢,()'fﬂcer
Village (Dweep) Panchayath
Kiltan Island
Union Territory of Lakshadweep-682 558 Respondents

(By Advocate ~ (Mr.S.Radhakrishnan (R1,2 & 4)°

3, “oﬁ&"é?/iom

I Abdul Salam P.P., age 43
S/o Saldmuhammed
Puthlyapura Kiltan Island

Lakshadweep
2. 'éri;" a'gé 33
dmuhammed
use, Kiltan Island
: Applicants
(By Ad¥ e .Iﬂz/l'xl'l.fi‘?ryétap Abraham Varghese)

Versus

l. "lhe Admlmstl ator

Umon Territory of L akshadweep
Kavalathl 682 555

4. -Whe Chanpelson Village (Dweep) Panchayath :
’ Klllan Island Lakshadweep-682 558 ' Respondents




(By Advocatc

q;,l. '{‘f"ﬁ‘ ¥ "&i{

(Mr R.Ramdas — R4)

GA 1 13/2013-

| Mulhukoya T. P
~ Sho Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep. '

Sallh P

'
i

Pandala Klltan Lakshadweep.

Yacoob P. K

S/o Subair. A,

Punnakkad, Kiltan, Lakshadweep.

Ali?Mohamm'ed

S/o*/-\ttaka Aliyar, Kiltan, Lakshadweep.

Kunhlkoya AP
8/0 Sayed Muhammed P.K.
ATe kalapuxa Kiltan, Lakshadweep.

Salhdl ;‘Cn

‘ S/o Mohammed P.

Chgd ‘*’*Klil_tan Lékshadweep

{ nh.l I—Iay Pallithithiyoda,
1: Lakshadweep -

(By Ad\ocaleMsDalsy I Daniel)

Versis

"(Ml S.Radhakrishnan (R1,2 & 3)

Applicants



.. P Ihe A-dininistrator
Union Territory of Lakshadweep
Kavarathi-682 555.

T"‘lﬁe' Chairperson

2
Vlllage (Dweep) Panchayath
Kiltan 682 558

3. "I he Employmem Officer
Kavaralhl Lakshadweep 682 555 _

4. Director of Panchayath

‘Department of Panchayath
. Kavarathi — 682 555

5. The Executive Officer
Village-(Dweep) Panchayat, Kiltan — 682 558

o

Homcultum] Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558. Respondents

S/o Yousuff
Kanmcheua Klltan Island
'Ul ofI akshdadwcep 682 558

2. Kunhl M

4. Saleem P. P
S/o Hamsa -
Puthenpuxa Kiltan Island
UT:of Lakshdadweep-682 558




N Sy

6. Kynhi K.P

7. Abdul Kasim; P V.
S76. Muneer o
Pentamvell Klltan Island
uT. QFI akshdadweep-682 558. ' Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. Umon lcmtony of Lakshadweep represented by
lhe Admlmstrator Kavarathi [sland-682 555

2. The Dnector ofPanchayath

Umon Fexrltoxy of Lakshadweep
Kavalathl Island 682 555

he thax;‘})ex‘son
“Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

(%)

4, 'l‘he':l“‘xcc'ulive Officer
anlagc (Dwecp) Panchayath
Knllan Island Umon Territory ofLakshadweep 682 558

"nmcnl Warden

toanvnonment and Forest
o) _“ce Klltan [sland

Umon Iemt01y of Lakshadweep-682 558. Respondents

~

(By Advocate (Mx S.Radhakrishnan (R1,2,4 & 5)

6. .‘OA 137/2013

I Jalaludheen K K.
S/0 %halk Poovalap
° Poovalap Housc Kiltan Island,
U] ofLaks 1adweep 682 558.

[N




(V8]

Kiltan Island,
d_weep—682 558.

4, Ameerall A P
S/o Syed Mohammed

Araka,lapura House Kiltan Island,
UT of Lakshadweep-682 558.

5. Ismail T

' S/o Yusuf’ :
Tholiyoda House, Kiltan Island,
U T of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed

« Kanjipura Héuse, Kiltan Island,
U,T ofLakshadweep 682 558.

'« 7. Kasmkoya C
’ Slo Muthukoya
Ammipura House, Kiltan Island,
UT of l.akshadweep-682 558. . Applicants

(By Advochte: M '.Shabu Sreedharan)
Versus

1t01y of Lakshadweep represented by
1st1€atox Kavarathi Island-682 555

2. Jhe Dtrectm 01 Panchayath
Umon Ter1 1t01y of Lakshadweep
I\avzuathl Island 682 555

RS

5. The Assistant: anmeen
Llectncal Sub D1v1snon
Klltan Island
Umon T err 1tory ofLak%hadweep -682 558. Respondents




(By Advocate IMI-:.__ ._Radhakrlshnan (R1,2,4 & 5)

7. 'OA 181/2()13

[ Saddkathulla A age 38 .
S/0Kunhi Ahammed
AJnad House Klltan Island
I akshadweep

2. \Jaxalulla PT age 26
S/o Kunhl
Palllthlthlyoda House Kiltan Island :
o Iakshadweep - Applicants -

(By Ad'vocat'e: Ms‘Da}isy I D.aniel)\
Versus
I T he Admlnlsllatm
_Umon Territory ofLakshadweep

Kdvaxath; 682 555.

2. 1”he Chanperson
V;l age Dweep) Panchayath

BEUSTRS

harti nt'ofPanohayath |
Kavalathl 682 558 : ' Respondents

Y

(By Advocate I\/h S Radhakmhnan (Rl& 3)

8. OANo 212/2013

P.P. Havvabl W/o Abdul Salam
Labomel Agncultulal Department

Applicant

l.. The Di‘le‘ctoﬁoﬁf Agriculture
Union Territory of Lakshadweep
Kavaxaul Island - 682 555.

@



'2.

(By Advocate Mr‘ '

o

[\

Th'e Administrator
Umon Temtmy of Lakshadweep

Kavarattl Island - 682 555

Radhaknshnan)

Kur 1yath1yoda House

. Kiltan Island. *

" C.P. Firoz .

Chemmanam Palli House
Kalpeni Island.

K.P. CHepiyakoya
Karuppathapura House,
Kalpeni [sland.

Pakklpura House
QKa eni, Island

I 1absa ‘A
/\llkome House
Klltan Island

/\ P Naseema
Aynapula House

Ad C v.ofthe Union Territory
ofLakshadweep, Kavarathi — 682 555.
The’ Dnector (Servnces)

/\dmlmstl atlon of the Union Territory
°o( Lakshadweep (Secretariat),
Kavalattl = 682 555.

I:Envnronment of Forests
ry-of Lakshadweep,
682 555,

Respondents

Applicants

Respondents



10

(By Advécate: Mr.'S, Radhakrishnan)

10 O.ANo 268/201 3

Umon Ten 1t01.y, Lakshadweep

2. B M. Mansoox
=S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
- Agati Island, Union Territory
Lakshadweep.

(By Advocate: Mr. Grashious Kuriakose)
Versus
1. fl he Admmnstralox

Umon Te1 ritory of Lakshadweep,
Kavatathl — 682555,

2. 1he Dnectox of Panchayath
Dcpartment of Panchayath
Kavaralt] - 682 355.

Kavaxathl ' 68

5. Speua Ofﬁce1

Vlllage (Dweep Panchayat Agatti) — 682 558.

(By /\dvocalc M. S Radhaknshnan)

11 ()A 269/2013

Ahammcd Bashee | age 32

”'t;an Island,

G s‘h}fous Kuriakose)

Applicants

Respondents

Applicant.



N

11

Versus

I
The Chalrpei'éOn'
Village (Dweep) Panchayath
Kiltan-682 558

3. The -Employme,nt Officer

Kavarathi, Lakshadweep-682 555.

4. Dncctm of Panchayath
Depanment of Panchayath
Kavarathi -682 555

S. 'i[:h:el:l'iix_e”cutiv.e. Officer
Village (Dweep) Panchayath
° K‘iltahr682 558‘

6. Hoxtlcultuxal Assistant v
Vl]lage (Dweep) Panchayat ‘ :
Kiltan- 682 558 ‘ Respondents

(By AdVocate: - (Mr.S Radhakrishnan (R1,3 & 6)

Applicant

Versus

.age !’(Dweep) Panchayath Kiltan-682 558



R T P TOT S AR

_ y) Panchayath,
(By Advotat \dhakrishnan — R1-3)
13. .
] . St
S/o Sayld V. K
Va!lomkadlyodu
Kiltan Island, Lakshadweep
2.

Sayed Badusha Muhideen S.V.
Shahar Ban Vilas House
Chetlat. '

Respondents

Applicants -

(By Advocate: Mr,Grashious Kuriakose, Sr. & Ms.Daisy I'Daniel)

Versus

. ‘dmlmstx ator
UT of Lakshadweep, Kavarathi-682 555.

2. Dlreclof,:
S01ence & Technology
Chellat 682 556

3. Dnectox ofPanchayalh
_Rmal Development Depaﬂment of Panchayath

Addl Subew(smnal Officer
Chella( 682 556

6. = Iumon Sc1ent1ﬂc Officer
Chetlat 682 556

~J

Accounts Ofﬁcer

rathi—682 555.

dhakrishnan-R1-3 & 5-7)

Respondents



1. AK Sajeed

Kalpcm Island

3. A"I Ahadab1
' Atha_nam Thott_am House
'Ka]peni-l'sla'ndj -

4. P.P. Sulalkha
Puthnya Pandaram House
. Kalpem lsland

. 5. CP Noouehan _
Chemmanam Palh House
,Ka]pem Island

6 AK Beebl :
Axakkalax House
Kalpem sland

7. M.P. Mohammed
Mull;pula House
Kal enils‘]and, ‘

(By Ady .B. Gangesh)

,The 'Directoxi (Services)

2.
Admmlstlatlon of the Union Territory
ofLakslhadw' ep (Secretariat),

3.

(By Advocaie: Mr. fﬁ's; Radhakrishnan)

‘ éfLaks _alwe.ep, Kavarathi — 682 555.

Appl_icants

Respondents



15. QA 300/2013

L. B.Koya, age 42
S/o0 Bammad, Bllutheth House
Andrott Island.

2. B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
‘Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
<Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott [sland.

6.  M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Isldnd

8. K.P.Mohammed Yaseen, age 33,
“S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
“S/o Kunhi Koya, Thattampokkadd House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, /\hyathara House
Andrott Island.



13.

15.

17.

18.

19.

20.

21.

22.

23,

24.

15

A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,

‘Andrott Island.

-L..Khadeejomabi, age 47,

D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,

® Andrott Island., ;

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o0 Koyamma K.P., Moosathada,
Andrott Island.

K.C.Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,

Koyakidave M.P., Pandathpura -
Andrott Island.



25.

26.

27,

28.

29.

30.

32.

34.

()
N

36.

M.P ‘Khalcel age 37,

S/o Assainar, Matharapura House
Andmu Island.

P.P. Hassan age 41,

S/o Abdul Khader K Perumpally House,
AndliOll Island.

P.M.?’l’hajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
»S/o Koyamma, Kunnamkalam House,
Androtl lsland '

K. Mohammed Fasal, age 32

S/o Kunhl Seethi Koya,

Ka‘dllyammada House, Andrott Island.
K.Mohammed Basheer, age 34,

S/o ‘/\boosala U.K. Kunthathalam House,
/\nduou land

K.KlMohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott [sland.

K Afbdul Salam, age 33,
Slo Muthukoya Kannathimmada House,
Andrott Island.

KK Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.

i,



U8}
o0

39.

40.

42.
43,
44,
45.
| 46.

47.

17

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. -

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island. - )

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

'M.C\.ljlammedathbi,,age 37,
D/o-Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,

D/o Kidave, Lavanakkal House,
Andrott Island.

Gul_j'ai‘-l\/ladeena Beegum, age 37, .
D/o.Mohammed B, Aliyathara House,
Andrott Island. |

K KiPookunhi Koya, age 36,
S/ Yacoob, Kolikkatt House,
Andrott Island.

I:{;bér{\;/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

° Androth Island represented by its

Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

1\/loh_a,15,1med Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker -
S/o _Seelhi
Aliyathara House, Androth.

N(igfélijhl(han M.K.
S/o,Sued Koya
Mayarnkakkada House, Androth

ollammed Kasim P.P.
y Kidave, Palathupra House, Androth

Abdu 1 Akbar
S/o"Subair
Pandadth Puthiya Pura House, Androth

l\,/luj;ge.b Rahman
S/o l:brahim
Aliyathara House, Androth

dr
lasim Koya
hathi House, Androth



13.

14,

15.

19

Mohavfnmed Hassan
S/o Kunhl Koya
Ayenamada House, Androth

A Mohammed Abdusalam T
- S/o Abusala

Thecherl House, Androth

Muhammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

- Muhammed Kassim

S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel

- S/o Abdulla

Ajliyatﬁ_hara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
~ Androth.

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



. "2‘56 .

16 OA301/2013

I. . AuakoyaT.V, age 44
Slo Koya T hankgal T,
Thailath Vallydkkattu
Androth Islandu

Sayccd’ Koya age 43
Slo Koya <1dave Allyathara House,
Androth Island.

o

3. Mohammed, age 54
S/o Shaban, Birilyammada House
Androth Island.

4. Yousal, age 60
S/o Ahammed Kandalath House,
/\ndloth Island

5. MuJecE Rehman age 35
S/o:1 (oya Kaxachctta House,
Andloth Island |

6. /\bdul Naqar age 38
- Slo: Nalla I\oya Kunnashada House,
Androth lsland

7. Mohammed Bdsheer age 37
S/o Yacoob Allyathara House,
/\ndloth Island -

Q/o Koyammé EMayampokada House,
/\ndlolh Is]and

- 10. I\ou al ag,e 43
S/o.Koyamma: Koya Thacheri House,
/\ndroth Island




12.

Is.
6.

17.

19.
20.
| 21,
2
23.

24.

ol

'Jalalz, age 37 :
Slo’ Kunmseedhl Palathupura House

Androth Island

Farook age 49
?/o Koyamma Pochalam’ House
A"droth Island

A duléPIassan age 51

A S/o Abdul Khader Karéchetta House
' Androth[ ‘

%/o '“Sayced Mohalumed Thachen Moosathada House,

Andloth Island

' Mohammed Llyaudden age 33

870 Sa 'e’id.Mohammed Neelathupura House




25.
26.
27.
28,
29._'
30.
31,
32,
33
34,

35,

Slo- deeed?-Mofqémmed:";'Kunnashada House,
/\ndxoth Island

Qafom age 41 .
Slo Thangu Koya Pentamveh House,
And1oth Island E

Slddceque | age 43
S/o Kidave, Modlyothada House,
/\ndloth Island

: %deVdS age 33

S/o Kunhi Koeya, Pochalam House,
/\ndloth Island '

Pookunh'ﬁ age SOn

Hlyas age 36

S/o Flamza Koya Allyathara House,
Andloth Island

Mohaxﬁmed BéShGEI age 39



37,
38,
39.

40. .

42.
f 43.
4s
45.
46,

47.

| Ai{dloth Islandha,ff

~ Slo Yousafﬂ Pa

23

| Mohammcd Sa cem; age 33
- Slo: Koyamma Kanmpura House,
. /\ndxoth Island

'Shamsuddeen age 33
S/o Abdul Kader Bellchetta House

Andloth Island

Kunhlseethl age 47 e
S/o /\boo Sala Lavanakkal House,
/\ndloth sland '

Yacoob age 45
%/o Samddeen, Kunnashada House,

Andxoth Island

Abdul labbax agje 38

‘S/o Sayeed Mohammed, Kannichetta House
- Androth Island

]amal agc 4

,. T.S/o Svayeed Bukan Bldumkattu Bilutheth House,

: Sajma Beegum age 29

D/o: Nallakoya Lavanakkal House
Andloth Island

Shahanas Bieegjum age 28

fhf-b'éillf:éigeﬁ‘

'ndaram House, |
/\ndloth Island:.

‘



48.

49.

50.

51

53.

54.

55.

56.

57.

58.

59.

A - . -
NS :“‘2; L‘:"‘. i

]lassan age 39
S/o Sayeed Bukari, Matharapura House,
/\ndmlh sland’ _

Mohdmmcd SQécm age 38
S/o Yousaf, T hallalh IIouse

/\ndtoth 1sland

Mf()ﬁii m m""e d- Msusthafa, age 36

'S/o Pookoya, Neganmada House,

Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kémil, age 41
S/o Muthu Koya, Palathupura House,
Androth [sland.

/\mf, dga )O
Slo Sauh] Koya Lavanakkal IIouse
/\ndxoth lsldnd

S._ékai'iya, agé‘ 32
S/0 Muthukoya, Bilutheth House,
Androth Island.

Salih;age 37 @ -

S/o Kunikoya,: Aynamada House,
Ahdi‘ot]ﬂsléﬁd.

Rahmathul]d age 39

c>/0 Sidd ccquc Bilutheth House,
/\nd]oth Island

v\40hammcd /\slam Naser, age 40

S/o 9(1vcc,d Mohammcd Palliyet House,
/\ndloth Island

S’dyccd' \4ohc{m'med age 42
5/0 Kasimi, /\chadapmakattu House
/\ndloth Island

/\nvcn Hussam agc 29
S/o Pookoy.a Kunnashada House




f “
61.
62.
63.

- 64.

_ -é/o Aboo Salah; Perumpalli House

Andlolh Island :
Mujeeb Rehman age 37
S/o;Sayeed Buhall Karakunnel House

Andtoth Island

Noufcl K, agc 33

_ S/o N,atta_ya Koya Chenyadam House

65.
66.
67.
 68.
69.
70,

71,

0K 1a111n1a;'i'1(alal<l<ada House
;Andxotl ]sland

'Shamgu Shumoos age 34
S/o Chenyakoya M., Pentamvilapura House

: Andnoth Island

I ;ul_'Naser, age 308
ottiathattu House

le]a,. age 33
“:ya,{'“Navllav] House

4 Iblat‘hu]lah 'ag f3O

Sto. Kunhlscthx Pelumpalh House

' /\ndloth Island

' iafPiS:;; Pentambelipura House -

:_aﬁdathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

&0.

gl.

Rahmat. ag,e 42 A
S/o Pookutty M.; Mathll House
Andloth Island AN

Mohammed Hassan;,age 37
S/o. Sayecd Mchammed, Achammada House
/\ndxoth Island: -

Shamsudcen aoe 32
S/o Muthu 1 (oya K. Nella1 House
/\ndloth Island .

Mohammed Naseel age 28
S/o Muhammed Pentamvellpula House
Andloth Island

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
,And_roth Islén'd.

fathahuddccn dgc 38
S/_,o K_ldave U K., Makket House:

Mohammei".’Mustafa age 33
S/o Ahami nad1ya Jabalpura House
' Andloth Island

Mohamn:q Ké%lm age 47
S/o Knd <., Makket House

5/0 Yoﬁsé: M‘ethan apurakatte House
/\ndnolh Islal’ld




84.
85,
87.
88,
89,
90,
_»91.
92'.“
01 ‘f
94

95.

»83160m age3
8/0 Seethl Kalakunnel House
_ /\I’llelh Island

7

/\ltakoya age 49

S/o Sayced \/Iohammled Palllyett House

o Andloth Island

BdShCCI agc 55 '
T hdchcn Moosathala
/\ndloth ISland

Mohammcd l alook age 33
S/o Nallakoya, C.L., Tharampalli Makket House
Andxoth Island

‘ «;\/Ioosakada I-Iouse

\/[ohd'mnmd KaSIm age 33

Slo S"'yecd' Mohammed P.C., Pathada House

issain, age 41
- Iamall Kandalath House
/\ndloth Island

Sabn thm age 33 -

- S/o I\oyammakoya Thattampokkada IIou%e

 Podamkakkada House



96.

97.

98.

99.

| 102‘_

103.

104.

105,

106.

107.

28

.Ed:ayakkal. House

Cunchali House

Mohammed Musthafa age 42

E dayakkal Hotise -

Andloth Island

Navas agc 25

S/o Fussain; Thahna Man21l
/\ndxoth Island ‘

Sh natvas,; agé33 : ,
' ';hal_afudecn Mathil House

Ahdxoth sland

Ildssan age 33
%/o %eethl M, Lavanakal House
/\ndloth Island

I. S !,l
Mohammcd Basheel , age 42
@/o Yousal" Nellal House

/’amul=Ab1d, age 26
g/o Kldave K Palliat House

Muthu Koya age39
S/o Kunhl Scethl Makkette
/\ndxoth Island _‘

""':ugkhbeel age 30
<oya Kerakkada House

/\ndloth Isla d

Al L vee
. ‘zi%’(#;;:w‘!‘pftﬁ@l{%*’ﬁ” LN



B

110,
1,
112,

13,

11s.
116.-
7.
118,

119.

' %/o Sathal Kanmpma House
/\ndxoth Island 5

Ialal agc 49 o
S/o YousafP Moodampura House
/\I’ld]Olh Island

Kldavu age 55

Slo. Indeen M. Blrlyammada House

Andloth Is]and

Kldavu dge 59

" S/o ] Irjab, Me)\katllouse

/\ndroth Is]and

Mohammed Salahudheen age 26
S/o Koya T.P; Kandeth House
/\nd oth I%land

?l"i;aikeé'r, age 22
h1, Makket House

Moﬁa nim 'lthaf age 24
S/o Jamal Mayompokkada House
/\ndloth Is]and

/\bdul (Jafoox age 28
S/o Nallakoya T., Bappathlyoda House

’ /\ndloth Island.

Mohammcd Yathlya Khan age 23

Kunmkoya age! 35'
@/o Ahmed; Ponmkam House -
A‘ndllo,th_l_s_.laq_q |



120.

123.

125.
126.
127.

128,

130.

131.

, 'Abu'N ”g'e_36

P{x’},\‘@*ﬂy&.mfﬁ LT
. B0

7amul /\bld age 41

- Slo; Assamal N. P Kandalath House,

/\ndloth Island

Mohammcd age 50
S/o /\bdul Khade] Kaval Chetta House,
/\ndnoth Island

b/o Sldchqué Kunnas ada House
/\ndloth Island -

Mohammcd AbOo Salih, age 37
S/o Musthafa, ‘Ammelam House,
/\ndlolh Island

Ko§?a agc 37
S/o Sayeed Mohammed, Lavanakkal House,

. /\ndloth lsland

Mohammcc Rafeek C.P. , age 38
3/;0 gd‘yveed Chenkkal Puthlyapwam

. dfeek age 40

' S/o Ukkas ,Blhuthcth House,

/\ndlolh hland

\/Iukbccl age 28
S/o MC}JC‘QCLL. , Perumpalli House,
A nd}%c‘)t‘H' I’s‘ lan'df

Rdshccd (han age 33 :
S/o _KJdavc /\ ; Blyyadachetta House,

Rahmdthullah agc 31
K P. Bappathlyoda House,
/\ndloth IsIand

Mohdmmcd Kamm age 30

S/o'-Nélmlako" Kennashada House,
/\ndtroth Island. -




132.
13'3‘.

134.

136.
~13:7.
138,

139, j'f‘fl
0

141,

143,

S/orKldave Poovadakkattu House,
Andloth lsland B

. 'Mohammed Sdleem age 31

S/o Hassan I(unm Keylyoda House
/\ndloth Island

Koyamma age 47 S
S/o Aboo Qalch Kavalchetta House,

: /\h :_.rot'h'l.sland

/\bdul A/eez Khan age 41

,S/o Mohammed Birayammada House,
’ /\ndxoth Island



144§

145.

148.
149
150.
151.
152,
153,
154.

155.

/.\-I’ldl()th Island _'

Mohammcd lqbal age 38
S/o Nallakoya,, Pelumpally House
Androth 1 sland ‘

. Pookunm agc 56
- S/o Yousafl Iajl Bappathlyoda House,

Andlothlsland.»,-._ .

Mph mned Basheer age 38
S/ _Kldave A 1' E_Mayampokkada House,

| /\ndloth I%Iand'f*;’, .

(,hcnyakoya age 36 ‘
S/o Kunnikoya P , Thacheri House
/\ndloth Island

Ndsccmudhcen K 9 P., age 28
S/o Abdul (hadel F Karachetta Sarommapura House,
/\ndxoth lsla’ R

Ahd;l oth' i%landi‘

Kunhm ag,c 46
S/o Kadel, Pci,umpalll House,
/\ndloth l\s_ o




156. Sc

- 158.
159.
160.

‘ -S/o Kidave K., Kunnumpura House
161,
162,

1'63,.

164.

167..

_ Andloth Island

33

nal House,

Slo Buhan V K., Chf ap-okade House
Andloth Is]and

Baehwl. agc 0 i‘ =

Slo’ Sayecd K., Kurfn shada Hduse,-

Mohammed Kmalshl age 25
So. Sayeed Mohammed Karakunnel House
/\ndlolh Island

b

SnaJ dge 47
/\ndxoth I%land

Mohammcd Raf; age 31
S/() Ham/a:_Koya K. Pathummapma House,

. oydAK.C Palllyat I—Iouse
Iﬁldnd‘_w‘

/\nd1 oth Isiand

anCCd Mohammed age 54
9/0 KlddVU Poovadakkattu House,

Xl"ff‘hac:kieri House,

yé;.P..,'.ﬂT'hacheri House,
/\ndlothlsland::’:“, A

Yakoob age 40
S/o Kldavu K ,Ammelam House

o /\ndtoth s]and



. .Mohammcd

432?-(@3 4 }

“Z

168 Rafee age 42
S/o Koyartin k‘oya Mayampokkada House,
Andxoth Island
169. Mullakoyai age 47 Y _
5/0 Majee K La "’5'a'kfl§al House,
170,
/\ndxolh Island
171. Mohammcd (asxm age 46
S/o Yousaf, Bappathlyoda House,
/\ndloth Island :
172. Kadeeja, age?%sil | |
D/o Kidave K., Thacheri House,
Androth Island.
173. i\iifllu_vlla::bi: agciél o .
D/o:K B'.? Palathupura House,
An i,
5 i
174. 1 It Zayeed P. P age 25
tehulvlah Pu1ath|kkatt Puthiyapuram,
175. Ali /\kbar K dge 25
S/o Chcnyakoya Kannathimada,
176.
(By Ad <.BlGangesh)
Versus
1. Thé ./\dm'fnmu atox
/\dmnmtrahon o_l" the UT of Lakshadweep
Kavamth] _6'8 ]
2. /}gncultule
chp, Kavarathi 682 555
s Dnector
3. yats

Applicants



(By Ad?{/océ'fe;‘!M‘rg. dhakrlshnan)

17. OA 302/2013

1. Jafter, age 35
S/o Babujan Pannethechetta House
Amm1 Island

S/o /\ttako,y Ma_hka House
: /\mml ]sland. ;.»f

4. 'Nallakoya age 40
S/o /\bdulla Koya, Puthoya Kanmyam House
' /\mln"lsland

/\mml ‘lsla'nd? o

7. Iabbar P C, age 36 :
S/o (,hcrlya Koya, Purakkachetta House
Amml Island

eliyachiadachatta House

ya, Mampuram House

Ir K .B’.Gangesh)

Respondents

Applicants



:T he Adm]mstratm

A flStI ation ofthe UT of Lakshadweep
Kavaldthl 682 555 P

3. DISU ict Panchayat
Amini represented by its
[zxecutive Officer.

4. Village (D,wéep) Panchayat -
Amini Island répresented by its :
_l-fixecutive'Off'cer ' g; Respondents

(By Advocatc M1 S Radhakrlshnan/M/s Sheriff Associates)

18. ()A 30”5/2013

I Aboob‘akex Pi, dge 41
v 9/0 Kunhlkunhl Pallam House
' ]\avalalhl Island

2. \/Iusthafa B K age 45

(o)

aze ~A‘P age43
S/o Chm 1ydl<oya K., Aynipura House
I\avcualhl Island__

5. moob K'P age 41
S/o Kidave UL} Kuttlpapepula House
Kavaxathl Islandi

iyam House



Mu;ecb Rchmaw" P.,.age 34
) Uthampokakada House

House
9. \/IUJceb Rehman B age 30
Slo lhangakoya Bnekal House
Kavaxathx Island "'
10. Sajllha agc 32 :
- D/ Al /\xadam Poovmoda House
Kavaxalhl lsland
1 Ba%heel P I age 44 : _
%/o Mohammed Palllpma Puthiya Illam House
Ié@:\’c] o :
12, Abdu _<., age 44
Slo. Ahmed Kammmada Kadapurathaba House
: Kavaxathl Island
L i
13. Salccm A P 'ag,c 34 :
S/o Mohammed C P., Athampapepura Ilouse
Kavanalhn Island o
14, issaih P.A., age 29
P Puthlya Alikom House
15. S 35
- S mkad House.
6. Anwar AP, age 39
Sfo Muthu, Aynepuxa
(avcudthx lsland
17. "Bdshcu.g o '
:Sfa‘ﬁyabiyoda
18.

lillam



- 24,

25,

- 30.

r.l-"'j 38
19. -
nepura
20.. Mu
yablyoda ’
Kavaxathl Isl‘and;._ :
21. Mamkfan K P age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland »
22. lhdayathulla%\/l age 36 A
S/o Hamizath B:K., Subalda Manznl
Kavaxathl_lsland
23. Ansal IP, age3 -
Slo Chcrlyd Koya K. P. Paklchlpuxa
' Kavalathl Island
Suliman <"P' fige 38
- Slo KldachP Kuttipappepura
Kavalalhl Island
Yacoob C 715.': age 40
: 2Puleenakeel House
26, |
chlpwa House
27. - Sal
Kavaxdthl Is]andéil;
28. AltakoyaB age4l
29.



32.
33.
34,
35.
36.
37.
38.
| 39.‘
40.l

41.

42.

Slo (,hcnya Koya Pa

Kanl athl Island

-S/o BabUJa M Puti.___yap ra House

Knltan I%]ahd

Hussamah K. P ,age. 33
S/0 Muhammed, C, Kuttlthayapura House
K’l\/d]dlhl Island '

Stllaimfm M '&igc ’37
S/o I Hamzath M., Maidanoda House
Kavcualhl lsland.

l\ala llussam C age 37
S/o /\hammed Khan T.P., Chungam House
I\avalaﬂn _Ilsland

dhinan TK.., age 38
’}d;House S
Kavaxathq*ls-land

Mohammcd Shaﬁ K.P. ,age 32

S/o @dyed Poo, A Kakachlyapma House
Kavalathi fsland

Mohammcd Raﬁ B.; age 33

' S/o Atlakidave, T.P. B;c_exanthoda House

Kavalathl lsl‘dnd

,leenkeel House



43. - 1
44.
45.

46,

'9/0 M hamn,cd 1._,

Amanathakepuna House
KJ\/aldlhl lslcmd

| Sh_aral‘lidheén age 24

S/o,Ali A.; Poovinoda House
Kd\'dmlhl Island

(By /-\d\%'o'cjalé: MI:'.K'..'B.Gange'sh)

(]

Versus

. umclln ongncullure

U F of Lakshadwcep

]\avaxathl 682 555 repra esented by
115 Dnecton

feectta House

Applicants

Respondents



10,

P.J. Snaj age. 31
S/o Abusaia, Putjlyalllam House
- Amini lsland :

K.K Razak, agc 27

- Slo. Khaderkoya Kunmyatamkakkada House

Amml sland

P}EAshraf age ;3.7

- S/o Ahamed Pallam House -

Amlm Island

. K L Moosa age 44

S/o: Attakoya Keelachery House -
/\mml Island -

B Kasmlkoya, age 42

S/o Chcx 1y‘akoya Balapp House

S-/oVAbdullakoya Madam House
/\mml Island .

Pookunhl : ‘
SloT .C. Yousaf Noormahal House
/\mm] l%land

Applicants

a
i



U2

20.

(U]

an 1,.215./1 Jﬂm

W2

amhayat%
ft he UT ofL kshadweep,

Dncctcn ofl ducahon |
_Dncctmalc of E ducatlon;_.";.
/\dmlnmuallon of the U’ of Lakshadweep
Ka\/dldlhl 687 535

\/llldgje (chep) Panchayat
Amini Tsland represented by its
I xccutwc Ofﬁcen

| (By AdvoCafiC; M.ri.S.Radhakri:slman)

() A No 523/7013

Mohammcd ’\bdl[ Razak
S/o UK. Nalla Koya
/\ualada Hou%c
/\ndloulsland o

l\ l\/loosa -
Kandllam l louse »

: \V e,,rsus ,

] h\, /\dmmlsuatox
/\dmgnmsuauon of the Umon T emtmy

Dcpaxtmcm ofl*nvlomment of Forests
Union lcmlony of Lakshadweep,
[\d\/dlcﬂ.hl 62)7 555

Respondents

Applicants

Respondents



RS

(BAy Ad’ o

.]<¢1§/a1 ath i 6

. OA 326/2013

Savad T, agc 40 |
g/o Mofl‘_f'” o Al ‘irinikkadu

S/O:I’-{a;n'i:;z.ath K: P I.D.alllpux:a
Kanldlhl lsland

; /\boobacku P. K , age 94

Slo. I dthahulla Pulcenakeel

. Kavarathi Island.

Je:hang‘cc'l A. P ,age 32
S/o Hameed, /\lld})UIa
l\d\/dldlhl lsland

Shajahan B ag,e 35

Versus

'1 hc /\dmmlsu dt()l
~ Administration of the UT ofLakshadweep_
l\d\/dlalhl 667 553

‘.;' ’ ,;

Dnccl_ol ofPa "chayals

_;ofLakshadweep
821555 '
mplescmcd by 115 Dnecton
Vxl]agc \chcp) Panchayat
Kavalathl Isiand represented by 1ts

l \CCLIlIVC Oﬂlccx

/ C‘a.l,_ci_;i 1__\]’/11*.S,'R}a_dhakrishnan)

- Applicants

Respondents



)
139}

el

C}A3327/201§f:

mool\ aoc 40 SR
S/o l\unhlkosga;,; Pullppn 'akkad

l\c‘lledlhl lsh ‘. o

(By Adv'o'cat‘e: MI‘.I,(.B..:Ga'hgesh)

[N

(S)

(OS]

Versus

The Administrator
/\dxmmslldnon of the UT of Lakshadweep
Kcl\/dlcllhl 6%7 555

Dnaum o
Dcpm lmcm
/\dmm st
l\avm athl - )87 555

-l)jepérgincn; of Environment & Forests
Union Territory of l.akshadweep
Kavzu'alhi-682 555

Village (D\vcep) Panchayat
Kavarathj Island xeplescnted by its

l /\LCUUV(. Oﬂlcel

M adhakl 1Shnan)

S/o Mohamood Hap Chendipura,
l\avfnatln;" B

Sainil b I'am.c'c'd'tlj.lj., age 39
S/o Altai K. P okai'a Chepura House,
l\d\’dldlhl

< age 35
P, Karutholapua House,

age 41
Pallam House,

on of the ,_U.l of Lakshadweep,

Applicants

Respondents



S. _
qalll House,
' Applicants
(By A
Versus
1. ThéAdxiﬁixﬁi-stréﬁor _
Administration of the UT of Lakshadweep
Kavéirathif682.5_55.
2. Dneum ofPanchayals
Depantment of Pamhayats
Admmlsudtlon oflhe UT of Lakshadweep,
Dnecloiale of Lducatnon
Admmlstl ation of the Union Territory
oflqdlgsl;adwfeep, Kavarathi- -682 555
4. '\/ﬂi'llagé“(D‘w;é}:ﬁ"I anchayat
Kavajathi Island Ieplesented by 1ts
Lxccunvc O 1ce1 | | Respondents

S Radhakrisran)

Lo

Applicants



ARG

"Versus

f Lakshadweep

';'Admlmstra oh ofthe UT of Lakshadweep,
.’Kavarathl 687 555 B

3. :,The (,hlef l*xecullve Ofﬂcer
District Panchayat Unit
Kiltan, Union Territory
of Lakshadweep-682 557

~ (By Ad,\?O',c'até.: Mr;;Si."_Rfédhakri"shnan)

25, OA331/2013

L
UF 0 L:a;ks 1adweep
kamg as casual labourer in the Department of
@c:lence & é‘chnology, Agatti, Lakshadweep.
2. }lydel P, Do |
S/o deecd Buharl HaJl U
,Q;_}lgl,(vax_‘l _ppada (Ilouse) Agatti Island
3.

Respondents



2. Cl anpmson
Village (chcp) Panchayat Agatu -682 557.

3. Chanpelson ,
'VJllage (Dwecp) Panchayath Chetlat Island- 682 554.

4. The .]UDlOl buemlﬂc Ofﬁcer
1 cience & & ‘Technology
Chel at- 638' 55. ’

s, -The Jumol Scxenuﬁc Ofﬁcel
, DCpaxtm_en ofSc1ence & Technology -
j Agam 682 557

6. Dlrcctm ofPanchayath ‘
Depanmem of Panchayath
Kayarathi- 682 555. '

(By Advocate: Mr.S:Radhakrishnan for R1,4,5 & 6)

26.

1.
S’arlamvapuna <1'- n
I dkshadwecp

2.

3.

(By Ad  Harirdj)

Versus -

Applicants

Respondents

Applicants



(S}

; Kavaxattl

aksh

adweep

Sub Dlvnsxonal Of 1ce1 :
Kiltan Island; Umon IemtOIy ofLakshadweep

: Klllcm

Dircclm ﬁ 1 |
Services,
U] of akshadwecp, Kavalattl

(By /\dvocatc Ml ’§ Radhaknshnan)

27.

wn

OA 344/2013,; |

KassimA
Sfo.Auakoya P.P
./\lly?llhdla Ilousc /\ndxott

Jahluddm I\ o
‘ko;ya:.N.'P
nnada‘l lousc Andlott

l\/lohdmmed Ilassan C.E
S/o: I\unhlkoya SVP
l dayalxlxal H'ouse Andrott

Mohammcd Rafeek C K
S/o, Koya K. C

C hcnya Kakkanal House, Andxott

Mohdmlmd Kamaluddm M.K

5/0 Shlh&btlddlﬂ Pookoya Thangal

akkad'i IIouse Andrott’

\1001 ul IIassgn A
S/o \Jallay « /4
/\ualada Ilouse, Andrott

gL, T

Respondents



(%]

(OS]

- Blok 15’mn Koya‘P ]

Applicants
/\dmm tration’ oflhe Umon Territory
ofLakshadwe\,p, Kavalattl 682 555
' Dncctm of P anchayals .
Department of P anchayats
Administration of the Union Territory
ol“Lakshadwecp, Kavar atu 682 555
Dcpatlmcnt oleectnClty
Union lcmtoxy of L.akshadweep
:KchlIdlhl ~ 6‘%2 555
\/ llag?e'(Dwecp);Panchayat
Respondents

/\y%hommd e
D/ollamsa l llachem House Agathi

Bcelalhumnm P V

thanveed House, Agathi




1.

12.

17.

S/o; Kasmi. I\Oya C P
Poovmoda.lé]ome Agalhl

U m mm I\‘

S/o Frafeed 1 e
K unnath alam Housc Agalhl

Nazer K |
S/o.Kidave
Kunnikathiyapada House, Agathi

Showkathali M
S/o UmmerB
algayachodafHouse Agathl

KCde.; : __",o_useli Agathl
Nasem P o
S/o. MulhahFK
Palhada House Ag,alln .

‘/\boolﬁaglwa N.M
S/o /\bdul_ Rahmax.

S/ Mohammed Koya
I\dkkada Housc Agathi

/\/h'u C :
Slo. Mohamm@d Koya T.P
(,hallakkad Ilouse Ag,athl

/\ bOObd(,l(Cl K

R .



21.

27.

28.

30.

31.

51

Agathi

Muhammcd Ko_ a, B
S/o Koya S :
'Blyalhablyod'xl ousc /\gathl

Nafeesa M. 1\
D/o.Abdulla Koya K

: «\/1()()1lmnl\nkl\adaHousc Agathl

K asmlko Yd g '1'-?
Slo. Abbobackex Koya
Kamalmalmwoda Puthiya lllam Agathi

/\boobacku U I
S/o Al} I\/ ohammed

lll;if{'ch'l;tuﬁbi M
/0. Atlakoya ' - ‘
l\/lan 1\/am chxyoda Ilouse Agathi



(OS]
DO

34.

36.

38.

40.

42.

43

pe imwgnnta vy

52

Kadémn alhh Illam Agalh]

S'amccf
S/ol lajeed:
\/Iumhmlhop

i)_ Agalhl

Saycd Mohammed L
Slo.KalidP ' .
2 ll_g\ .I {ouse, /_\,gath'i :

Nascer "l‘_P[: :

S/o.Muthalif

l hckl\u P uthtya [llam, Agathl
Obaid U ©

S/o.Hamza U
Ummmerodachetta House, Agathi
S\/Ld Mohs ;im med KT

S/o Aboo. Sala
I\dlamhuhrvoda I louse, Agathi

odﬁﬁ”‘
d;.VIQliallnllwed
d!éxam House, Agathi

AbdunaB‘
S./_Q.Alngthahu_?l‘la .
Biyé's}_jabi,yfzoida House, Agathi

Ha]cuomma FP |
D/oA bdul l\adu koya P.C

es

‘ick 1P uthlyalllam Agathi



45.
46.
47
48,

49.

50.

51,

(By A

b3

R()slma
VD/o Sayed /\ ul Rahman
~'Ihaché1_1y Iou%c /\galhl

Koodam House /\g_,athl

Shqwkathall
S/o;Late Attakoya
Sailaniyoda House, Agathi-

Nissamudheen V.K |

‘ S/o Hamza €K (L alc)

\/ddak chla llldm /\gathl

-Cher’lll‘ia I\om /\ K

unmmmada House

Mohammed A11 C. P
Slo.Kasmi: Koya A
thchalakamda Ilouse Agathl

i
decd Mohammcd K

the Union Territory |
cp: Kavaratti — 682 555
’ . 1 T

Applicants



1. UmmCI F axook Shaﬁ
S/o. Aboosala
Malikakal Ilouse Ammn

2. P. A gaycdah :
Sto' lam/akoyal -
Puthlya Asharoda House Amlm

3 R Bedgam © 1
D/o Ahaméd '+ Malikakal House, Amini

4, Ahdmedkoya
S/o Koyakldavu ‘Surambi House, Amini

5. lelydbl P’ (,
D/o /\mhukoya alllyachetta House, Amini

alhpura House Kavaratt1

o :é,‘.iVei'sus

L. Ihc /\dmmnstnaton ,
; i ":a,uon ofthe Umon Territory

Respondents

Applicants



4.
5. is
d repx esehted by its
682 555
(By Ad M Rédhaknshnan)
30.
1. D
D/o Kunhlku. hi
Palhcham,HOuse Kavaratu Island
2.
3.
4.
5.
akochlcthlyapuram”
lagd - .
M |
6. l
7.

Respondents



56 .

9.
K 'ara“ ti Island
10. S Ty
D/o Vallya Abdurahlman
Vadakkumelachladam Kavaram Island
1.

12. Beefathumma B :
D/o Aboobackex .
Beexamthoda Kavanattl Island

13. Rahmath Bce'gu{m P.P
-D/o Attal K.P.
'Pochamchepuxa Kavarattl Island

14, fiath
;f‘"hu /\ynapuxa '
app:,puxa, Kavalattl Island. Applicants
(By A

1. The Admmlstlator

Admxmshation”ofthe Union Territory
of;‘ ‘akshddw ‘e,p, Kavarattl 682 555

Respondents

(By Advocatel\/hs .,I""{"cidk{akr_i_shnan )



RRUCAE 2 S A I s S ; T

57

S/o Muthul{oya. o
Suxambl House Amlm :

Anwar Hussam
[/0.Essa s
Kouapuxa House Amml

Sd_]ltha BeegL)m .
D/o, Sayeed Abdulla Koya
Bell.:House Amlnl

"Hdméé‘dathbi" o
D/o; Shaikoyd
Monakkallachetta House Amini

H'as'sdihar'
S/o Mohammed
/\llmmechella House Amini

’gafHooqe Amini.
,B‘ C oogesh)

: Versus
lhc Admlmstrator K

/\dmmlsuatlon of the Union Territory
ol L akshadweep, Kavaratti — 682 555

Dnectm ol anchayats

Umon Terrnt@xy of Lakshadweep
Kavarathi 1cp1esented by
Director of_l:,du;oatlon - 682 555

Applicants



Abdul Hassan
S/o. Attakoya S
zKalthatt Ho.u; g; Al

: Sayed Mohammed
'S/o ‘Aboosala’; ' :
iKarachetta House Andrott

.Mohammed Hussam h
S/o. Mohammed .
:Bappathlyoda H=ouse Andrott

Respondents

Applicants

Respondents



33.

3. liassan .
- Slo.Attakoya. i+
Kunjanattichetta, Andrott

4. Yousaf

Slo.Pookoya . :

Puthnya Eddlyakkal House Amini.
(By Advocale MrK B.vi 'Ga:hges’ih)

f ‘Ve‘rs@s

n of the Qh‘ion Territory
\ p, Kavatatti - 682 555

) ct’or of Panchayats
Department of Panchayats

Applicants

Respondents



L.
2.
3. Mansoor Al Uy :
S/o. Muthukoya ‘
APemamvellpura House Andrott
4, Mohammed Féisal

Slo. Slddecque
Makkct llo‘use'

Ahdrott Applicants

(By AdvocaleMx ;l3".Gang'e§h) '

3 Versus '

l. Ihe Admmlsu atox
Admlnlslxatlon of the Union Territory
or" ak%hadweep, _Kavarattl - 682 555

2. L)epax 1mcm; ofAmmal Husbandry

4, 'Vlllage (Dweep) Panchayat
Andrott Island represented by its
ercutlve Ofﬂcer - 682 554 _ Respondents




®>

2. Departmenl
Wnion T efri
3.
4

Fhekkputhlya Veedu Agattl

4. K P Homzakoya St
S/o.Aboobacker ..
(amalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathall "
S/o Sydubukhau
Kondmoda Iy "Vuse Agam

6. BSharafud,_ o
S/o: Ummer Ella - " ¢
Becyakultlyoda House Agattl

7. V K Mohammed' Mukth'ér :
§/0.Abdulla Koya '
Vadakk I(pnnmamel House Agatti

8. /\bdul Rahlmdn L
S/‘o Diddeeque -
,/\gattl

Applicants

(By A

Respondents



Applicant

Velsus:;

I "l he Admmlstratm .
/\dmmlstratwn ofthe Umon Territory
of L akshadweep, Kavarathl 682 555.

2. The' Dnector (Semces)
Admlmstrallon of the Union Territory
of L akshadweep (Secrctarlat)
Kdlealll - 682 555

3. Dcpartment ongrlculture
Uriion lemlltoty of Lakshadweep,
Kavafathl 682 555.
Repxesemed by its Dnector | Respondents

«.‘x

(By Advéc 'Lel l\/h S Radhakushnan)

‘l:‘ i

37. OA 355/2013

Applicants




weep, Kavarathi-682 555

4, ‘Vﬂi..l lage (Dweep) Pa;riivcha;yat
“AndrottIsland represented by its :
LXCCUUVC Ofﬁcel 682'554 Respondents
(By Advocate Mx S Radhaknshnan )

I Hajarommabi .0
D/o Koya Kldave M ;

Applicants

1.

the Umon Territory
-P,_..I:.(?Va_l atti — 682 555

‘V1llageE(D,weep)' 'Panchayat
Kalpem Island’ replesented by its E
} xecutnvc @Hloexj 1682552 Respondents




10.

13.

Abdul Lathee |-
S/o.Pallath Kunhl Koya‘
Nenempappada House, | Kalpeni

Auakoya .
AS/o Kasmﬁl pra

:S/o Muthy Koya - l

13

,H”use Kalpem

M K Khalee s
Slo. Hamza Koya
Malmlkakada House Kalpem

"

a llial House:

i
’ Kalpeni



®)

15,

16. 'Hajlrommabn
D/o Kasml Koya_

17.
18. S
'S/o Koyammm '
‘Man_]lyenam House Kalpem
19.

S/o Kasmvl,ﬂéoya?
' '1lla1!~n House Kalpeni

Applicants

;of Lakshadweep, Kavarathi
1ts Dlrector

'1

Dl'rectm “of Panchayats
Departmem fPanchayats
Administration of the Union Territory
ofl akshadweep, Kavarattl




©e

Abdul. Latheef?"’*' .
Keela Vlllattom Amm Island
Lakshadwcep T L %

(By Ms.Shahna Kar"t-hﬁi:ke'yan)'?: :

o

: |1 r

I Vlllage (DWeep) Panchayath
_Amm Island

¢ resentcd by the Chalr Person

'V-cr'sus

2. ‘Secrelaxy : :
Department of Panchayath Kavarathi

3. 'Dlrector ,
k mployment and Tlammg
Unibh, Iemtmy ofl,akshadweep
Kavarathl

Respondents

Applicant

Respondents

Applicant



4. OA 362/20135'; 2

Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, :
Labourer, Klltan Re31dmg at Vallyapura House,

Kiltan Island

(By Advocatesl Pv Mohafian)

| ‘The Administrator, -
U T.of Lakshadweep, i
Kavaratti-682'555,
Llec}ncal Dmsnon Kavarathy

2. ‘.I)lrector ofPanchayat

\ent 'Qf P'ahchayat,

Versus

2adhakrighrian for R 28:3)

Respondents

Applicant

Respondents

Applicant



4,
Respondents
[By Adv:ocate Sn s Radhaershnan (Rl 3)
44. OA 364/2013
Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Mallkakal Klltan ‘U""‘ ofLakshadweep, working as
g8 Stg)ck Inspectors Trained Labour),
Applicant
3. mal IHusbandry,
veep, Kavaratm 682 558.
yath Department of Panchayath
Respondents

hakrlshnan (R1,3 & 4))
I




(By Advocate Mr. KB Gangesh)
: "Ver'sdéc o |
1. The Admmlstrator
/\dmmlsnatmn ofthe Union Territory
ol L. akshadwcep, Kavarathl 682 555.
2. the DlI?CClOI of Panchayats
| : : 'ﬁ{Panchaya‘cs
3. .
Port-Control Tower Andrott 682 554
Represemed by its Ofﬁoer in charge.
4, [)1rectorate of Art & Culture
/\dmlnlstlatlon ofthe Union Territory
of Lakshadweepg Kavaratti — 682 555.
chresentcc by 1ts Dnector
S. Dlrc culture
Jef ’gncuhure
'tkig Umon Territory
Respondents

Applicants



ed 23 years,
ndeth House, Andrott.

m,_f fged 44 years, S/o. Kidave A.,

.:Panchanal IIouse, Andrott

Khalr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

Abdulban aged 34 years S/0. Hamza Koy,

Monakkal Ho‘: e, Ammp
- '_Il l

‘fSayed Koya ag;ed 44 years S/o. Pookoya,

"' :11;1 ‘ udheen Thangal, aged 28 years,
ndeth House, Andrott.

Mcelachcn House Amm1 ' Applicants

(By Advocale Srn K B' Gang‘esh)

{ Versus
. l hc Admlmsu ator, ;
Admnmstxatnon ofthe Union Territory of Lakshadweep,
Kavaxam 682 555, *
2. I)xrectow'QfPanchayatsl
3.
4, Vlllage (DWG ‘Panchiayat, Andrott Island,
1cpresemed by 1ts Executlve Officer - 682 554.
5. '\/1 lage (Dweep) Panchayat
6.
(By Ad
47. 0\@3@9‘;’/20;1,

Respondents



10.

[3.

14.

15.

K

/o Sayed Mohammed,

' S/o. Nalla Koya,
drott.

m A,aged 39 years, S~/b. Yousuf,
FATnd’fr’ot"t.

ears, $/0. Thang Koya,
_ '-House Andrott.

,g'ed 27 years, S/o. Kunhiseethi Koya,
drott.



17.

SRS < e

_éﬁ;years D/o. Attakoya,
: 'Q_apura House, Andrott.

Applicants

18. 43 years, S/o. Sayed Mohammed
19. Koyammakoya
(By Advi
|  Versus
l. lhe Admmnstratm .
Administration’ ofthe Umon Territory of Lakshadweep,
Kavaratti- 682 555 ‘
2. Duecton ofPang:hayats

Respondents



@

3

g lea Bccg,u

af’a’tti. Applicants

3_ - Versus

I The Admi msucuor
Administration’ ()l"lhc Union Territory ofLakshddwcep,
Kavaratti- 687 555

2. D,njectgp 0 1'.]5’2'1n§h‘a'y;atsi,f
Departiment of Panchayats,
Administration of the Umon Territory of Lak%hadweep,
Kavanam 682‘555

3. :Dncctomtc ol"MLdlcal and Health %erwces

Union’ luntox_y of LL akshadweep, Kavarathi,
chlcsmtcd by its Dncct()l - 682 555.

4. Village (chep) Panchayat
Kavaralti lsland epresented by its
B xccullvc ()chu 682 555.

S. ViHaBL (Dw’écﬁ) Panchayat

Respondents

L P NdSLLl, agjcd 35 yedxs S/o Kunhikunhi,
Palllcham lIou%c Kdleatll

P l Nascu,. Aged 32 ycax% S/o Hamzath,

2.
l’uthlya lllmﬁ Kavarattl
3. apec 34 years, D/o Kunhi Koya,

tti



5.
6.
7.
Applicants
(By Advocate: Sri K.B. Gangesh) ?
Versus
I, The Administiz 101
Administration of the .
Union' 7'1"6‘;1"'{'i of Lakshadweep, Kavaratti.
2. Dcpaltmcnt /'v\_nviﬁial ﬁusbandxy,
Union Territory of Lakshadweep, Kavaratti
'l,clogcscmc ] b,y 411,5 I)nreq;on
3. Director of Panchayam
Department of Panchdyals
Administration of the
Union luntoly of Ldkshadweep,
Kavaxam
4,
lzf-;(CLLlllVL-( ﬁ'cm | Respondents
(By /\dvocalc Radhak '1“i'.'shnan)
50.  O.A No.372/2013
Jamalidheen, $/0. Abdulla U.C.
Mudakkiyod:
K,adamatv Applicant

th DHLCLOI (Scxvxces)
/\dmmxshahon ofthe Umon Territory

.



S 75

of Lakshadweép (S"ecfetariaf),
Kavaratti — 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate M. S. Radlakrishnan)

51. OA 373/2013

[ Abdul Saleem, aged 32 years, S/0 N‘allakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed [gbal, aged 37 years,
$/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)
Versus
1. The Administrator, ' )
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555 s

o

Director of Panchayats, .
Department of Panchayats,
Administration offthe

Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4, Environment War;den,
Department of Environment & Forests,
Andrott-682 554. '

S. Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/0. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. _ Applicant

(By Advocate Mr. E.C. Bineesh)

Veisus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi [sland = 682 555.

The Director (Services)
Administration of the. Union Tetritory

“of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island — 682 555.

Director of Panchayats
Union Territory. of Lakshadweep
Kavaratti [sland — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island - 682 555.

Plant Protection Officer

Office of the Plant Protéction Officer

Androth, Union Territory of

Lakshadweep — 682 557. | - Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

I

3]

OA 38172013

B. Saidali, S/o late Mohammed Koya

' Palliyachetta., Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Unimer, Mariyathoda Kandawargothi House,
Agatti Island, Unien Territory of Lakshadweep.




®

4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N.' Anilkumar)

(S

' - Versus

‘The Administrator,
Union Territory of Lakshadweep, Kavaratti,

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of LLakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, ,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54, QA 384/2013

1

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



| - 78

3. Nooxulla S. M aged 39, S/o. Late P.S. Kunhimon,
Bus Cleane strict Panchayat, Kiltan,
Rcsxdmg:~ at S fe Manzil, Kiltan Island, ’
UT of Lakshadweep Applicants

-

(By Advdcate: Sri PV Mohanan)
[ :

1. The[‘Administlaton
U l' of Lakshadweep,
Kd’ledlll 682 555.

Versus

2. Director ofP‘anchayat
Depaltment of Panchayat,
Admmlsucmon of UT of Lakshadweep,
Kévaratti — 682 555,

U’nel Executive Officer,
District Panchayat Kavaratti — 682 555. Respondents
|

(By Adv’ocatez Sri S. Radhakrishnan)

55. QA 386/2013

(OS]

|
l. thdlhdll P.p. agcd 33 years, S/o0. B.C. Uduman,
PuthlydeId Amlm Island, Union Territory of Lakshadweep,
Pin — 682 552.
2. /\l Ismall aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island ‘Union Teiritory of Lakshadweep, Pin — 682 552.

L2

ll<.halid Un‘natm, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.
| | .
4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552.
|
B .
5. Amanulla AM., aged 33 years, S/0. Kunju Koorumel,
L\mini Island, Union Territory of Lakshadweep,
Pin - 682 552

0. rKhdlld A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
!/\mml Island ‘Union Territory of Lakshadweep, Pin — 682 55.

7. Ja't‘eeru la P.(,., aged 25 years, S/o0. Kidave Naduvatta Chetta,
’Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

11.
12.

(By Advocate: Sri Sll‘ir'é.z Bhava V.S.)

1.

L2

Aminipura, Amml Island Umon Terrltory of Lakshadweep,
Pin - 682 552. :

Noorul Hassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552-.

Jalal B.M. aoed 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Temtory ofLakshadweep,

Pin - 682 552

Najeeb A. agged 31, 9/0 Kidavu T.C.,

- Ayeshera, Amini Island, Union Territory of

Lakshadweep, Pin - 682 552.

- Nafeesath U., aged 35 years, D/o. Eassa Kottappura,

Unnam, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552. ; Applicants.

(.,

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L.akshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,

Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56.

1.

2.

OA 388/2013.

P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P K., Puthiya Pandaram, Kiltan.

Mubaraka Banu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3. K. Sajeedkha‘in, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants
(By Advocate: Sri K.B. Gangesh)

Versus

ll. The Administ’i%idr, , _
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 559.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555,

4.  Assistant Settlement Officer,
Amini Island ~ 682 554.

5. Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island, ‘
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Raci'hrakriéhnan)

57. QA 3902013

I. C.N. Abdul Hakeem, aged 38 years, S/0. Koya,
Cheriyannallal House, Kalpeni.

o

K.1. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

3. K.K‘Sadique'z_/\li, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. I-lab‘u?'s"zi{b‘i!s a‘ffge‘iél:- 50 years, D/o.. Attakoya,

g

S. Hameedabi, éged 41 years, D/o. Ramalan,



13.

15.

17.

20.

21.

gl
Pakkath House, Kalpeni.

A.T. Sheemal?i, 42 years, D/o. Hamzakoya,
Athanam 'I‘lnqt§a111 House, Kalpeni.-

A K. Muthuby, aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. o

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,

 Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/0. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,ag;céd 37 years, S/0. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged'36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'l“hanga’koya,fl;@ged 33 years, S/o. Chariyakoya E.,
Koliyala I---Io@Se, Kavaratti.

Hussain /—\li,'éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24,
25.

26.

28.
29.
30.
31
32.
33.
34.
35..
36.

37.

R o S
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Jaffer, aged 312 years, S/o. Hasan T.P.,
Idaladl IIouse Kavaram

Basheer aged 36 years, S/0. Mohammed P.,
Kunniname! House, Kavaratti.

|

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.
Riaziyabi, agéd 33 years, D/o. Alj,

| .
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
l"‘z‘ithima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed AP,
Kiadapurathai&llam, Kavaratti.

| .
Noorul Ameen, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umblyapum House Kavaratti.

Hussain B. aged 43 years, S/o0. Kunhi Kunhi P
Bnanthoda Ilouse Kavaratti.

Mohammcdall T.P., aged 35 years,
S/o Aboobackex KK Thekkilapura House, Kavarattl.

Sa_]ld Khan, age’d 39 years, S/o. Sayed Koya,
Edanilam I—I‘Qt’ise Kavaratti.

Jassin C., agped 33 years, S/o. Ali K.P.,
Lhonam Ilouse Kavaratti.

Mohammed Raﬁ, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



| 38,
39.
40.
41.
42.
43,
44,
45.
- 46.
47.
48.
49.
50.
51.
52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

Abdul Raheeiin, aged 34 years, S/o0. Abdu Rahiman,
Aynepura Ho‘iﬁse, Kavaratti.

Mushin, aé,edB9 yeals S/o. Nallakoya,
Kuttlthayapuxa House, Kavaratti.

Akbar T.P., a‘ged 33 years, S/o. Kidave K.,
Tharammakebu’ra House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hamecd
Palamkakkdda Ilouse Kavaratti. :

~ Najumudeen P., aged 36 years, S/o. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged;BS years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., exi;ged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, ag'é‘d 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashlm M.1L., aged 33 years, S/o. Attakoya
Mukrlya [llam House Kavaratti.

Kadisha aged 44 years, D/o. Ukkas,
Umblyapula IIouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Lhdmg,yathagpla House, Kavaratti. :

K. Abdiil Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.p. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahiman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54. Moém/inath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

53. l~lal;i111a,;agedf;35 years, D/o. Koyamma,
Tha},’leelgjepuraf;_lilouse, Kavaratti.

56. Sayed AbdulRaheem, aged 46 years, S/o. Haji Sayed Shaikoya,
Umimarmanogoda House, Kavaratti.
1 ‘ »
57.  Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti. '

58. Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Pu{hiya Kunnamkalam, Kavaratti.

~ 60. MLthin, aged 38 years, S/o. Koyamma,

Kunnumpura House, Kavaratti.

61. Seethi Koya,!éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

62. Mariyommabli, agéd 36 years, D/o. Mohamimed,
Kdttikulam House, Kavaratti.

63. M‘ohammgd ghaﬁ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

64. Mrubefé?’na, agéd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

63. Salma',."{éged 22 years, D/o. Cheriyakoya,
Vadakita pura House, Kavaratti.

66. Muhaniméd,é’ged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

. .’
67.  Sairabanu P.E, aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

68. Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Anini.

69. Cheriyakoyajaged 41 years, S/o. Abdul Khader,

Pandaram House, Amini.

|

|



70.

71.

72.

73.

74.

75.

76.

77.

78.

79.

30.

g1,

82.

83.

84.

85.

g5

Cheriyai<oya M.C., aged 32 years, S/o. Hameed,

: Melachetaa House Kadmath.

Shafee V P, aged 39 years, S/o. Isma11
Vadal(kllapuya House, Kadmath.

Fazeerali N.M., aged 25 years, S/0. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Chenyakoya Puthlyathanoda House, Kadmath

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Bee'gtim C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha'ﬁf:li;'., a.ge‘d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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86. Naseera}a’:j: anu MK, aged 40 years, D/o. Kunhi Koya,

87. Kadee mn:’:a'bi L., aged 40 years, D/o. Seethi M.,
Lavanal al House Androth

88. SlelTllTlablT aged 43 years, D/o. Aboobacker
Thachexy Ilouse Androth.

'89.  Mullapoo M. K aged 39 years, D/o. Koya,
~ Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P,
Lavanakkal House Androth.

91.  Aysummabi :1“., aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

92. Habeebath A, .age‘d 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

93.  Muthubi P.I\/'I?.,.age'd 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

- 96. Saﬂyéﬁ" M., aged 39 years, D/o. Nallakoya M.,
- Mathil House, Androth. '

97.  Rahil M., aged 39 years, D/o. Nallakoya,
Mathil House, Androth.

98. Hussain PP, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/0. AsamarK
Attdldda House, Androth.

100. Hussam L K aged 48 years, S/o. Seethikoya,
L“daya‘ <al House Androth.

101. Sayeed: Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



103.

104.

105.

106.
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Hussefiiri' K., ége

d 50 years, S/o. Sayeed Bhkari T.M,,
Kunnashada:H .

use, Androth.

ed 40 years, S/o. Lava Burhikage Moosa,
Kunhuiﬁang‘;}:‘_;liouse, Androth.

Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, a.ged 31 years, S/o. Savye Mohammed,
Keechelam House, Androth.

M.P. Mohainmed Hussain, aged 35 years, .
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 5535.

Director of Péanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

‘Department of Labour and Employment,
i ftrati,g;’n of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_tﬁjent 6f.Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar,pﬁgcm of Women and Child Development,
Admjnistration of the Union Territory of Lakshadweep,

Depam}jént of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.
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Lak.sngddweeﬁ Khadi and Village Industries Board, |

9.
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub Dwxsxonal Officer, Kavaratti Island — 682 555.
11, Sub Dlwsmnal Officer, Amnm Island — 682 554,
12, Assist 3ﬁ§“neer LPWD Sub Division, Andrott Island-682 553.
13. ,J:eep District Panchayat, District Panchayat (HQ),
Kavaratti, S
represented by its Chief Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island reprcqented by its
E xecuuve Ofﬁcer s 682 551.
5. Village (Dwee‘p-) P"anchayat, Kavaratti Island, represented by its
Executive Officer — 682 558, :
16, Village (Dweep) Panchayat, Amini Island,
represen_tef'd 'b'y its Exccutive Officer — 682 554.°
7. Village (Dweep) Panchayat,
Kadamath Island, represented by its
Execu_a__jv'e Ofﬂcer - 682 553,
18. Vlllage (Dweep) Panchayat,

Androth Tsland, represented by its
Executive Ofﬂcex 682 552, o ' Respondents

[By Advocate: Sri S Radhakrlshnan (R1-8 & 10—18)]

8.

I

()A 392/ 2~.0_.,l.r3 .

Hus%am, S/o Aboosala :
¢ ‘appada (Konchukakada) House,

) e'sently working as Cleaner,
1tal Agattl

Shukoor_ S/%o late Kldave
Pakrumupanoda IIouse Agathi,

P resently wqumg as Cleaner,

RGS HOSpltal Agattl

lLatheef, S’/Q‘ At‘t@ko“ya,

“Kalkandiyoda House, Agathi,

Presently working as Cleaner,
R(JS IIospltal Agatti.




'»Pxesentl- w
 RGS HOSpltal Agam

39

Hameedath, D/o Koyassan,

‘Aynepara House, Agathi,

Presemly workmg as Cleaner,

Mohani’ed, ,
ise, Agathi,
{ing as Cleaner,

Hajara, D/o late Hyder,

“Beepapada House, Agathi,

Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, VD'f/o;late Shamsuddeen,
Beepapada House, Agathi,

~ Presently working as Cleaner,

" 10.

1.

13.

RGS I—Ipspital,‘ Agatti.

Abida, D/o IIamecd
Makklydchoda House, Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS_ Hpspital, Agatti.

Sulalman S/o Hamza,

Kalamt ‘ thlyoda House, Agathi,
workmgj as Cleaner,
pital, Agatti.

Mdham‘,_,od S/o Koyassan
Amperpa ly Hlouse, Agathi,
Plesently wo]rkmg as Cleaner,
RGS Hospltal Agatti.

Saifulla, S/o Abdurahiman,
Manyathoda Housc Agathi,
Presently- wokag: as Cleaner,
R(JS Hdspltal Agatti.




X
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s . @

S7o Ummer,
House, Agathi,
ing as Dhobi,
Agatti.

14. Abdull de

15. Abdulla S/o? halrd
Kandavar, Gothr House, Agathi,
Presently workmg as Cleaner, .
RGS Hosprtal Agatt1 : : : Applicants

(By Advocate: Sri R,_Ramadas)'
Versus

1. T he /\dmmlslrator ‘
Unioi :] err 1t01y of Lakshadweep,

2. ‘1 he (,han person
Villag (Dweep) Panchayat
Agattr. Jgsland Umon Territory of Lakshadweep 682553

3. The MCdlCd] Ofﬁcer in charge
Commumty Health Centre, Agatti Island, SR
U m err rtory of L akshadweep 682553 A Respondents

59.
1 oy aged 44 years,-
Cheékireyammakada l-louse
| ;led Labourer
Fcculca1 Sub Dwrsron Kadamat
‘K P Ialaa-liuddecn aged 41 years

TN

purer., o : ‘
¢: Assistant Engmeer Electrlcal\
;5D1v131on Kadamat.

) g,ed3 years, S/o late Nallakoya
"ouse Kadamal Skilled Labourer

LW

; '1v151on Kadamat

4. BM 'dulla aged 42 years So Hameed Melachetta,



9

’House, Kadamat, Skilled Labourer,
ssistant Engineer Electrical, -
ivision, Kadamat.

K.p: Kunlnkoya aged 41 years, S/o late Hassamal

Keelacherry House, Kadamat, Skilled Labourer,

Office of the' Assistant Engineer, Electrical,

FleC’ti'iEal'gtib‘fDivision Kadamat. ~ Applicants

(By Advocate Sri. R Sreeraj)

l.

T he /\dmmlsu ator,
Umon T emtoxy of Lakshadweep,
KdVdIdlU 682555

The {)11"ect01';f0‘f Panchayat,

Department of Panchayat,

Admxmsuatlon of Union Territory of Lakshadweep,
Kavaxam 682 555.

The Chiei’ Ex_ecutive Officer, District Panchayat,
Kadamat-682 556.

ndry Unit,
Y of Lakshadweep, Kalpem -682 557

a, S/o late M.K. Hamzakoya, aged 43 years
illed Labourer, '

Umon'Temmly of Lakshadweep, Kalpeni-682 557

and 1051d1ng at Thithiyapada House,

Kalpcm Island 682 557.

M, Hydcx S/o late M.K. Yousef, aged 43 years

- working.as (,asual L.abourer,




9.

/\mmal lluebandly Untt,

Union Tel ntoxy of Lakshadweep, Kalpeni-682 557, |
and residing dt Manchlyanam House, -

Kalpeni 1sla{d-682 557.

alpcn I hnd 682 557.

- MK, I\aspcx 5/0 P.Cheriyakoya, aged 33 years

working as Casual Labourer,

Animal H usbdndxy Unit,

Union- !uutmy of Lakshadweep, Kalpem 682 557
and- lesldmgj at Malmikakkada House, -

(alpan d 682-557.

M. Kalam, S/u M C. Muthukoya ag?ed 34 years
worki no as CdSUdl Labourer,
dP"{ y Un

K. K I\/ hammed Rafeeque S/o V.K. Ko;ankoya aged 45
yeais, wor kmg as.Casual Labourer,

Animal Ilu°b<mdty Unit,

Union Te; 11101y ()fLakshadweep, Kalpem 682 557

and residing. at Kandamkalam House, . :

Kalpml :[sland_ 682 557

1, S/o ldte M.C. Ahmedkunjl aoed 47 years
1sual Labourer,
, indry - Unit, .
Unir Titory of Lakshadweep, Kalpeni-682 557
nb 'LiMcual House Kalpeni Island-682 557.

«/Ork:

K.O. /‘ Uul dldm S/O P. Assainar, aged 39 years
workin gas (,clsUd Labourer,

/\mmll Husbandxy Unit, B

Umon lLllllQly of Lakshadweep, Kalpem 682 557
and residing at Kakatchiyoda House,

\alpem lslax 1 682 S57.

PP Misthat fa, S/o l'uc Sayedmuhammedkoya
ears, working as Casual Labourer,
usbund[y Umt
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Union lcx1i161y of Lakshadweep, Kalpeni-682 557
and residing : at Pokkarappada House, _
Kalpem Island-682 557. : Applicants

Versus-

1. The Admzmsﬂt‘x'étor
JUnion Territory of Lakshadweep,
Kavaratti. 682555

2. The Director of Panchayat,
Department of Panchayat,
Union lemtoly of Lakshadweep,
Kavaxam 687555 '

3. The Cthf ercutlve Ofﬂcer District Panchayat,

Union ’ ]cmtory of Lakshadweep,
Kavaram 682555

4, The Vetermanﬁy Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682.557 . Respondents

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

Sainul Abic

?S:/o Yusuf, aged 40 years,
lala House, Kadamat,
1ct Panchayat Kadamat.

2. Abdul Shukoor S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnvcr Dlstrlct Panchayat, Kadamat.

3. M.'Khall’d, S/oTNadeex', aged 43 years,
Madurakam I{Quse, Kadamat,
Felper, Distric‘t Panchayat, Kadamat.

4, Ayoobkhan S/o Kunhikoya, aged 37 years,
Keerthi Mahal House, Kadamat,
Hel strict Panchayat, Kadamat. Applicants

Versus



[\

Depart mentjofgl’anchayat

/\dmmnstnahon of Union Territory of Lakshadweep,

Kavaxatu 682555

The Chief E_xecullve Officer, District Panchayat,
l(avax"zlttié682555.

(By Advocate: Sri S Radhakrishnan)

62.

I

(OS]

6.

OA 400/2013

P.P. Suaj,ag,cd 44 vyears, S/o M. Suban
Puthiya Pandaram House, Agatti Island,
)mon lcmtcny of Lakshadweep.

Noushad Ah' a'ged 32 yeaxs S/o U. Sabjan,
Keela'Saramma Pada House, Agatti | sland

AUmon lcmtony of Lakshadweep.

a Jlfom House, Agatti Island,
1'1'itory of Lakshadweep.

1d§--agcd 30 years, S/o Kldave
ouse, Agatti Island,
ry of Lakshadweep.

K. C“.:'/\l:)d.ul.‘:'@h‘ul<oon aged 38 ‘years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,

»Umon lcmtony of Lakshadweep.

M. P. Nl/amuddm .aged 27 years, S/o M. Abusala,
Melapuxa Ilousc Agatti Island,
Unign’ )ry of Lakshadweep

Anilkumar)
Versus
T he Admmlstl aton

Union ]cmtoxy of Lakshadweep,

Kavam[tl 68255

The Chai rperson,

Respondents

M.I. A::b;dul‘ Na's_er, aged 28 years, S/0 M. Abdul Rahiman,

Applicants
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Village (Dweep) I’anchayég
Agatti Island, Union Territory of Lakshadweep 682553

3. The Employment Officer, Kavaratti, "
Union Territory of Lakshadweep-682551
4. The Director of Panchayat, ‘
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.
5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

I Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
‘Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. - Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)

(By Advocate: Ms. Daisy }-Daniel)
Versus

I. The Administrator,
Union Territory of Lakshadweep, Kalpeni. -

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The'Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4, The Director, L
Department of Science & Technology
Kalpeni.

A

(By Advocate: SriS. Radhakrishnan (R1,3 & 4))

64. OA‘i 406/2013
| .
\
M.P. Shihabudheen, aged 30 years,
S/o0 E.C. Mohammed Ali, -
Skilled L abourer Animal Husbandry Unit, Kiltan,
Residing : dt Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

‘ ' Versus

1. The Administrator,
Unlion Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Admmlstranon of Union Territory of Lakshadweep,
Kavaraux 682555,

3. T he Veterinary Assistant Surgeon,
Of fice of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.
f :
|
4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.
|
.
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

|
Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeoﬂathm Attender in Homeopathlc Unit
Kiltann chep

(By Advocate: Mr. Grashious Kuriakose, Sr.)

(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant
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1L The Adrrilmstrator -
+ Union Territory of Lakshadweep,
Kavaratti-6825535.

2. The Chairperson,
Village (Dweep) Panchayat Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavarattl 682555.

4. H "anon Director, .
National Rural Health Mlsswn Kavarattn 682555,

5. ‘Medlcal Officer in Charge,
Primary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakrishnan‘(RI, 3t05))

66. OA 423/2013

1. Abdul KareemC., aged 42 years, S/o Subair P P,
Chonam House Agattl

2. Ubaid V., aged 35 years, S/o Bamban
Valiya I!lam Agattl

3. = Mohammed M., aged 40 years, S/o BashaAP
‘Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/0 Ahamed,
Uriyoda IIouse Agam

6. Umllla T.P., aged 54 years, D/o Khader,
hekkxlappura House Agatti.

7. Ummer C.K. aged 54 years, S/o AllfT P.,
Chekkakkal House Agatt1

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Ag"atti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents



10.

12.

13.

Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U,,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Admlmstrator
Administration of the Union Terrltory of Lakshadweep,
Kavaratti- 682555

Director of Panchayats,

Department of Panchayats,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682553.

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village '(Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

QA 444//2013

Aboosalih, S/0 Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of L.akshadweep, Pin-682558. o Applicant

(By Advocate: Sri Shabu Sfeedharan) x |

1.

Versus V

Union Territory of: Lakshadweep represehted
by the Administrator, '
Kavaratti [sland. Pin- 6825535, |
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555:

The Chairperson,

Village (Dweep) Panchayal

Kiltan Island. ;

Union Territory of Lakshadweep, Pin-682558.

(OS]

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Is land
Union Territory of Lakshadweep
Pin-682558. - : Respondents

(By /-\dv'ocate: Sri S. Radhakrishnan (Rl, 2,4& 5))
68. QA 453/2013

b Hameed K., S/o0 Abdul Rahman, aged 36 yeals
Keelazillam H) Kil tan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,

Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshad\veep

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
..~ Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in

Lakshadweep Building Development Board, : _

Kiltan. Applicants



(By Advocate: Mr. Grashious Kuriakose,.Sr.)
(By Advocate: Ms. Daisy | Daniel) -

Versus

The /-\c;i‘ministrato'r,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti. :
4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. 8. Radhakrishnan (Rl, 3to4))

69. Q.A No. 488/2013

Salmath o
D/o. Sayed Koya
Madapally House -
* Chetlat Island. - Applicant

(By Advocate Mr. K.B-. Gangeshj ’
Versus

I, The Administrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.
2. The [)i‘ﬁ'gCtOl’ (Services)-
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti = 682 555.

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi - 682 555,

Repres_é;med by its Director. ' Respondents

wo

(By Advocatéi\/lr. S. Radhakrishnan)

70.  OA 492/2013



el

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Lakshadweep-682 552. . Applicant

(By Advocate: Sri V.B. Harinarayan)
Versus

iy Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555... .

2. . The Director of Panchayat,
Department of Panchayat,
~ . Union Territory of Lakshadweep, .
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.
4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552. Respondents

(By Advocate: Sri S.-Radhakrishnan '(Rll -3))

71, OA 499/2013

b I\dhmath Bacgum chlakunmkkam
' ‘W/o. Mohammed B.K, -
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island, .
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
i[Cadamat Island
Union''l cultoly of L. akshadweep, PIN — 682 556..

l\/lohan‘q'med Shafi Qraishi Malika,

‘S/o. M. Sayedali, :

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of lLakshadweep,
‘Residing at Malika House, -

Kadamat Island,.

R )
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Union 'E"l"erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual‘Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House
Amini Island, Union Territory of Lakshadweep
Pin - 682 552 -

(By Advocate: Mr.TCG Swamy)

Versus

Union Jerritory of Lakshadweep
Lakshadweep Administration
Kavaraftti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Appliéants

Respondents

Applicant



o

Administration of the Union Territory of Lakshadweep -
[Cavaratti — 682 555 : :

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union ]emtony of L akshadweep 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division :
Union Territory of Lakshadweep -
Amini Island — 682 552
6.  The Director ‘
(Directorate of Panchayats)
Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555 : o - Respondents

(By /—\decate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  Q.ANo. 509/2013

1. \/Idleeha Beegum K.C. |
D/o. Indeen Kandilath
Kaval Qhetta House, Androth. '

2. Shahid:d"Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave UK -
Makkcl House, Androth.

4. Aysha Beegum P.V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
’Androth

5. Rahmath Beegum K
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
. Androth.

7. Subaid;fa A.
D/o. Sayed Mohammed M.



T

Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
)/o Maj_'eed PV.K
ibeli Kad, Andloth

Siyad Iéhan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

IHaseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth. ‘

Habsabi P.U.P
D/o Fakarukdheen K. Cheriyadam
Ummathabiyapura IIouse, Androth.

(By Advocate: Mr.. K.B. Gangesh)

I

o

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

orate of Industries

tUnion Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena @ Haseenabi Therakkal

Kal House, Kadamath

Data F‘nf‘ry QOperator

Vlllaoe Dweep Panchayath, Kadamath

(By Advocat'e": Mr.R.SreeraJ)

Applicants

Respondents

Applicant



. . i.ds ) .
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath _
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, K_avaratti — 682 555
The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat ~ 682 556

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan '

K.P.Dawood
Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan

(By Advocate: Mr.R.Sreeraj)

N

Versus

The Administrator

- Union Territory of [Lakshadweep

Kavaratti — 682 555

The Director of Panchayath

Respondents

Applicants



(S}
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Department of Panchayath |
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, g
Village (Dweep) Panchayath
Kiltan — 682 558 .
The Chairperson

Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: [\/1r.S.Radhakrishnanf (R1-3 &5)

76.

(OS]

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath :
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada *
Kadamath Island

K.K.Khalid
Cook, Government J.B.School

Kadamath

Residing at Biriyommada
Kadamath [sland

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



10. .

w7
Ummer P.P.1

Cook, Government J.B.School
Kadamath

Residing at Alikothapura

Kadamath Island

Hidayathulla P ‘
Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P

Cook, Government S.B. School
Kadamath

Residing at Kadamath lsland

Pookunhikoya P.P.

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath : L

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath |
Residing at Pupathada

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

1.

3.

Versus

The Administrator
Union Territory of Liakshadweep
Kavaratti — 682 555

Director of Panchayath '

Department of Panchayath.

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

GA 567/2013

Habeebulla P.M
Puthxya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

Versus

The Administrator
Union Territory of Lakshadweep
IKavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehxu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

QA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi House, Kavarattl

Respondents
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10.

14.

17.

18.

20.

103
Muhammed Salih

Aynepura House, Kavar att1

Fareeda Beegam y
Molokepura House, Kavarattl.

Saleem S
Pallicham House, Kavar att1

Bamban :
Nambicham House, Kavarattl.

Sayed Abdullakoya

- Chendipura House, Kaveu atti.

‘Nafeesathbi |
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavarattl

Fazeela Beegum
Kannipura House, Kavarattl

Ummer
Thirinikad House; Kavarattl

i

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavarattl

"~ Amanulla,

Mela ] llam House, Kavaratt1

Sirajudheen

Molokepura House, Kavarattl

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer )
Kuttipapepura House, Kavaratti.
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, o
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin co
Beeranthoda House, Kavaratti.

26. Rauf ,
Chettipura House, Kavaratti.

27. Hazarath ‘
Chungam House, Kavaratti

28.  Khalid '
Thottathapura House, Ka'\,/?\ra‘tti Apbplicants

(By Advocate: Mr.K.B.Gangesh)‘; ‘
Versus
I The Administrator

Administration of Union Teffitory of Lakshadweep
Kavaratti — 682 555

N

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture .. -
Department of Agriculturé
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union.Territory of Lakshadweep
Kavaratti — 682 555 - °

5. Village (Dweep) Panchay?\th Kavaratti Island
represented by its Executive Officer,



" ) ’: o | ‘1“

Pin - 682554 R Respondents

(By Advocate: Mr.S.Radhakrish.rian‘)

79. OA 582/2013

1. Rasheed Koya
Multi Task Employee
Public Library, Kilthan =~ -
Residing at Kilthan

2. Smt.Sulfabeegum
- Cook, G.H.S Kadmat v
Residing at Melachetta HaUumakudl

Kadamath Island L _ Applicants

(By Ad\}.ocate: Mr.P.\_/.Mohana:n)" :‘ -
Versu.s |
1. Fhe Admmlstrator

Union Territory of Lakshadweep
Kavaratti — 682 555«

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant

Public Library, Kilthan Island 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)
Bl

80. 0OA601/2013.

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. -Shéb‘u Sréedharan)
- Versus

1. Union Territory ofLakshadWeep, represented by the
Admmlstmtor Kavaratti Island Pin — 682 555.

2. The Director of Panchayath Umon Territory of Lakshadweep,
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e
Kavaratti Island, Pin — 682 555.

v
The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558.

P

The Executive Officer, Village (Dweep) Panchayath,

Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Infonmat:i“onl Assistant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. . : \ Respondents

[By Advocate: Sri S. Radhakrish,r'_}g‘l_,a::(Rl, 2,4 & 5)]

81.

OA 634/2013

(="

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Ag,aul R Applicant

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the Union: Ten itory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, 1.+ -

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. -

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Directot = 682 555.

Village (Dweep) | anchayat
Agatti Island, represented ;by its Executive Officer,
682 554. o Respondents

(By Advocate: Sri S. Rad‘hakrishnan):-

82.

l.

OA 635/2013

Fathahudheen K P., aged 40 yeals S/o. bayed Muhammed Koya,
Kattampalli House, Agam

Younis, aged 31 years, S/oﬁ'Abdu]la, Mariyathoda House,



()
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Agatti.

K.M. Shahida, aged 40 yeaers, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti. -

K.M. Amina, aged 46 years D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agattl - Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator, S
Administration of the Union Temtory of Lakshadweep,
Kavarattl 682 555. ) -

Director of Health Services, |:
Directorate of Health Services,
Kavaratti — 682 555..° ‘

Medical Officer in charge,:t3, =

Community Health Centre, Ag’atti’ — 682 553.

Medical Officer in Charge,‘ Rajlv Gandhi Spemahty Hospital,
Agatti — 0682 553. L r v

Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553. , Respondents

/‘ o

(By Advocate: Sri S. Radhakrlshnan)

83.

OA 791/2013 s

Fareeda Beegum M.IL. Meppada [llam,
Agatti Island. 3 ‘ Applicant

(By Advocate: Sri K.B. Gangesh)

- Versus

The Administrator,
Administration of the Union’ Territory of Lakshadweep,
Kavaratti-682 555. !

Director of Panchayats, 1

Department of Panchayats

Administration of Union Ferntory of Lakshadweep,
Kavaratti — 682 554.



o

3. Project Manager, Desmcated Coconut Powder Unit,
Lakshadweep Development'Corpmann Ltd.,
Agatti, Kwaxattl - 682 554

4. The Deputy Director (Admn ) Lakshadweep Development
Conporatnon Kavaratti — 682554, :
}
5. Village (Dweep) Panchayai 7
Agatti Island, represented by its EXGCUUVC Officer,
682 553. ceoo Respondents

;; Dot
(By Advocate: Sri S. Radhakrishnad) ™ "

84, QA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasrﬂi M. P..,

Vall)’dJUld House, Kilthan Island P.O., :

U.T. of lakshadweep IR Applicant
SE :

(By Advocate: Sri P.V. Mohanan) - :
i L

. ‘Ve§§fus'
LA
I. . The Administrator, i
- UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat, .
Department of Panchayat,. " .|
Administration of UT ofLakshadweep,
Kavaratti= 682 555. '

3. The Principal, Govemment ngher Sccondary School,

Kilthan Island — 682 556. Respondents
(Qy Novecale | Skl S’RAALA‘(M&(\W)
85. QA 880/2013

Muthukoya N.P :
Nalakapura, Kiltan Island - = . _ -
Union Terr 1t01y ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) s
Versus ; f
l. Union Territory ol"Lakshadweep replesented

by the Administrator -
Kavaratti Island — 682 555 S



Director ofPanchayatl*g- o

Union Territory of Lakshadweep
Kavaratti Island — 682 555 -

The Senior Admlmstrétwe Ofﬁcer
Education (District Parllchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 ;555

| i
The Prmmpal l
Government Senior Secondary;School
District Panchayat, Klltan Island

Union Territory of Lakshadweep 682 558

(By Advocate: Mr.S.Radhaknis_tgf}an)

86.

QA 898/2013

: A

K.C.Abdul Khader = - shic

Kulikaraya Chetta House’ j

Chetlat Island = |

Union Territory of Lakshadweep 682 554
Il :

(By Advocate: Mr. Shabu Slee‘dharan) 1

i '7‘ :?
M , ?_
Versus !

Union Territory of Lakshadweep represented

by the Administrator -
Kavaratti Island - 682 555

The Director of Panchayath Ny
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555

The Senior Admimstrativ‘e Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555

FEEE

The Prmcnpal l[ ;
Government Senior Secondary School
District Panchayat, Chetlat 1sland

Union Territory of L akshadweep 682 554
A e

(By Advocate: Mr.S. Radhakrlshnan)

1)

B

L.
Cop

Respondents

Applicant

Respondents



87.  OA 904/2013

Kadeeja C.P
Cheriyapurakad o
Kalpeni Island SRS ; ' Applicant

(By Advocate: Mr.K.B.Gangesh)‘E f‘,‘.,;' |

Versus .+ .
. The Administrator ' :
Administration of the Umon Terrltoxy of Lakshadweep
Kavaratti — 682 555 " "

2. Sub Divisional Officer T
Office of Sub Divisional Officer
Kalpeni Island - 682 554 S

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Temtory .
of Lakshadweep, Kavaratti - 682 555 Respondents

(By Advocate: Mr.S. Radhaknshnan)

88. OA 905/2013

Chekkiriyammada House
Agatti Island N

[

Bugar Jamhar TP
Theklapura House

Agalti Island Applicants

(By Advocate: Mr.KaB.Géngesh)
Versus . .
. The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

N

Director of Panchayaths
Department of Panchayaths - -
Administration of the Union Temtmy of Lakshadweep
Kavaratti Island — 682 555 ...
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SR ¥
Project Manager 1 |
Desiccated Coconut P?wder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555

The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 H;, ;

Village (Dweep) Panchayath
Agatti Island repre%ented by its

Executive Officer - 68%“5‘5'3

(By Advocate: Mr.S.Radhakrlshpan)

89.

1.

I
(.
I
|

0A 939/2013

-' SRRt
Safiyullah K.C. - | ‘L |
Kuttiyachada House »l
Kalpeni Island |

J It
Saifulla M.1 R :
Melaillam House
Kalpeni Island o
Kunhlkoya M.V I
Mathil Valiyammada House
Kalpeni Island

11 o5
Kidave K.O L

Kakkachiyoda House .)"’21_:;

Kalpeni House e
) ‘v ' ;

(By Advocate: Mr.K.B. Gangesh)

! .
i1

Versus }: o
The Administrator |

Administration of the Union Terrltory of Lakshadweep
Kavaratti Island — 682 555 '

Director of Panchayath§ |

Department of Pancha_\f/'aths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

l :
Lakshadweep Building; ]Development Board
Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555

Respondents

Applicants



4. The Technical Officer
Lakshadweep Buildirig Developmient Board
Kalpeni Island - 682 553 |

5. Village (Dweep) Panchayath .

Kalpeni Island represented by its _

Executive Officer - 682 553 - . Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. OA942/2013

1. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth [sland

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla -
Karachetta House L
Androth Island R Applicants

(By Advocate: Mr.K.B.Gangesh) "+
Versus

l. The Administrator ~ o
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 o

2. Director of Panchayaths
Department of Panchayaths .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Devel:opm‘e?nt Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

4. The Technical Ofﬁc'er’_' “ _
Lakshadweep Building Development Board
Androth Island — 682 554
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

l.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer =~

Power House, Kalpeni

Residing at  Chakakeel House

Kalpent, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj MR)

Versus

Union of India represented by the Secretary -

to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engi_n‘eer
Department of Electricity _
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

- OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti.
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan) |

Versus

The Administrator |
Union Territory of Lakshadweep
ITavaratti - 682 555

Director (Rurél Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

1.

OA 1202/2013

Akathar Ahammed K K

Internal Inspector

s.gricultural Department, Kalpeni
Kunnamkulam House

Kalpeni Island

Union Territory of Lakshadweep

Mohammed Igbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Union Territory of Lakshadweep

Respondents

Applicant

Respondents



Fareeda Beegum P.V

12\

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland

Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

(U8}

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

Agricultural Officer

District Panchayath (Agnculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj] M.R)

Versus

lhe,_Umon of India

‘Represented by the Secretary to

Govérnment of India,
Ministry of Home Affairs
New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555. .

3. [Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
l.akshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
"Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issuc of a direction to the respondents Lo regularize their services. In the case of'a
few others who have be&n retrenched on completion of the period ol‘engagemen.t,

the prayer is for issuet\? dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. [t has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High‘ Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been

engaged by the Administration in various departments under it, the

contention raised by the respondents is that their engagement bé_ing of

casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179. '

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

N()n-l’anchavath Cases
OA 212,266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures été. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others -
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some c@ses the applicants have vaguely contended that such a process was
in fact iundergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical

‘break of one or two days for several years as a matter of routine.

Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of

“irregular” or “illegal” appointments in public employment. The five judge

Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-Wajge or
adhoc employeés appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutionall scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Trib‘unals, directed that the
question of regularization of the services of such irregularly appointed .
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan - (1979): 4 SCC

507 — as a one time measure.



10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing somé of the judgments/orders of the
court which ’took_ a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1l.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing

regularization. Regularization is not a mode of appointment.

When appointments in public office are required to be made,

provisions of Articles 14 & 16 of the Constitution of India are

required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent

laid down in the statutory rules, as also the constitutional

scheme, it is imperative that the same must be done within the

four corners of the delegated power by the authority

concerned.” :

\

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the ‘o‘ffer of
appointment itself it was made clear that the éppointeés would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the éontractual appointment could be made o_nly against éanctioned
post. The Apex Court while concurring with the view taken by the High
Court h_e.ifd that initial appointments of the appellants were made in gross
violation:j' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles;14 & 16. However, taking
note of tﬁ:e admitted position that 800 posts of teachers were lying vacant,
the Ape;{Court expressed the hope that the plight of the appellants would
also be taken into accéunt' by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



. 13.  In Nanjundappa (Supra)',"ﬁ’the Apex Court had held thus:-

“If the appointment itselfis in infraction of the rules or if it is in
violation of the provisions of "the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to.
introduce a new head of appointment in defiance of rules or it may

~ have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  But one disturbing feature that has been n‘oticed_ in this bunch of
_ cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shdv‘vn any anxi\e;ty about the sad plight of many of the employees
who‘hav‘e continued in service for one or two decades or siightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed/:employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine tech_nical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Govemment or in some such other schemes or programmes floated
by the ‘Administration on its own by utilizing the funds available with it.

The Administration or Village (Dwéep) Panchayats have not come out with
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any data as regards the actual requirément of employees in various
d‘epar‘cmen_tsﬁ under them. It has been noticed that in some of the
departrherits, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue. -

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employmentvto maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The j:)ol_icy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on.
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts-for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude_ of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

" Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicants ‘f‘fihave been engaged by Village (Dweep) Panchayats or District
Pancha;yajt,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

'19. In the above case, some casual labourers working in the. Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approac‘:he';c_l_this Tfibunal, aggrieved by the failure of the Union of India
and the”Lékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularizafion introduced by
| the Union' of India, in O.M.No.:51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island wér‘e initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Sociéty.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S.cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers‘working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following _émong other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would. adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i'e. the Union of India in the Ministry of
- Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d).’:ﬁ;; No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or Jfor making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the:scheme. :

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applications}fl}lb.1297 &7'2.18 of 1998 had rejected a

“identical relief claimed by.some oz't,hér casual labourers, holding thus:-

21

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the. rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council. might have with or

without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequent .service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before

us. The applicants have not adduced any evidence to show that they

were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... _

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.............

Neither the Panchayat authorities (respondents 4 and 5) nor

the applicants have shown how the posts created/retained in addition
to those sanctioned +by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration 10
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanlton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate.”

n

The above decision was confirmed by a Division Bench of the High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra, This order was also confirmed by the High

Court in O.P.No,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayaf. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies..- The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the -
applicants that such orders could have been issued only by the Executive
Officer of the concemed Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements. are

being ~made on  political basis  and some  of  the

disengagements/retrenchments also have political colours.



25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written étatement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our. attentlon to varlous clauses contained in the above notlﬂcatlon
in support of the argument that the Panchayats are vested w1th the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the:Panehayat‘s are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of 'the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Admmlstratlon hlmself has

appeared for the Panchayats as well.

27. Learned counsel for the applicents in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primaryv education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have fhe power to regularize or absorb casual
workérs, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has: _invited our attention to
Articlé 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision 1n Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applicatidns relating to

employees who were engaged by the Panchayats.

28. Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protectioh under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one §et of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
[18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. 1t has been
noticéd already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between S to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A



30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the folloWing order was passed:-

‘9. Perusal of the applications reflects: that save that in all .the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, - In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs |
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus;
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without /ntelllg/ble discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without - the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) ' Those who have been engaged under one scheme or the
other\(other than those who have been engaged under the Mahatma
Gandhl national Rural Employment Guarantee Scheme (MGNREGS
for short) but not those who come within (a) or {b) above.
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(d) Those who come under the MGNRGS scheme
(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks

notice is that if the casual labourers sought to be disengaged feel

that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged.- under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum: of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notice of two
weeks before: d/sengagement S e

13.  In respect of (c), if the scheme under which. the casual
labourers have ‘been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. '

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the -counsel for the applicant in OA No;.
507 of 2013), .if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation g/ven on rhe next date of
hearing.”
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Pursuant to the above order, the Panchayats/Departments have

issued certain circulars which are marked as Annexure A5 to A8 in OA

300/2013. Apparently, some attémpt ,haé been made td categ’orize.the

labourers group-wise as delineated in the above interim order. Thereafter,

several employees were sought to be disengaged. Understandably, all these

employees who faced the threat of disengagement have approached this

Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the ‘Administration has also sought to rely on the



judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to
give minimum employment‘to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short Question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any 'sanctioned posts or that ’they, were so
engaged after undergoing Iregular seleqtidn _process. In our view,. the
Administration has been largely respohsible for the prevailing-unfortunate
scenario. It may be true that the Administration or Paﬁchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments. or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people éannot aspire to get employment iﬁ the
mainland also. The predicament of the islanders is understandable.
Howéver, going by the catena of dec_;isi(')ns referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex ,Court,t,hbat there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made, It shall be ensured by the
Administretion that the cntuc process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address . the issue relating to all these employees who have been toiling
for years * together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is -hcld@ that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forﬁm for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim ordegs in force as on today shall remain extended till
April 4,2014, !

K.GEORGE JOSEPH  JUSTICEAK.BASHEER
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

Section Officer (yudl




